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This appllcatlon under Sectlon l9 of the

e—-/,f’

ﬁdmlnlstratlve Trlbunals Act ,1985, is by a former Head
Clerk of the Court of the Dlstrlct and SeSSlonS Judge,,
Delhi for ref1x1ng his, salary in the SCale of Rs.425-600

in subsequent grade. The applrcant is thus-a servant
of a Court subordlnate to the Delhi - ngh Cburt. In view

of ‘the amendment in Section 2(c) of the Admlnlstratlve

, Tribunals (Amendment) Act 1987 (No.SL of '1987), a

offlcer or servant of the courts subordlnate to the ngh

Court is excluded from the purv1ew of the Admlnlstratlve

to entertain the grievance of the"appllcantc

Having regard to sub-section (6Y of Section 29 ,
of the Admlnlstratlve Tribunals Act 1ntroduced by the
said amendment this matter will have to be transferred

,r
from thls Trlbunal to- a Court now hav1ng Jurlsd:.ctwn%g§

over the matter.‘ But whether this appllcatlon should be

transferred to the ngh Court or to the Civil Court
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: Trlbuncls*Act.3 Thls Tnlbunal“no longer has Jurlsdlctlon '

is not clear from sub—Sectlon (6) of Sectlon 29 of the Act,
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If the Tribunal were not constituted, the applicant had

the option to file a Civil Suit in a Civil Court Subordinate

to the High Court or a Writ Petition in the High Court

w 2
for the same reliefs,
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neither @ suit nor a petition under Art.226.

An application under Section 19 is

In the

, circumstances, we direct that this aﬁplication be transferred

J%; | f??f SNYto the Registiy of the High Court and the parties may - -
i appear before the Reglstrar of the Delhi. ngh Court on

25.2.1988 for further orders _as to. postlng. :

The appllcatlon is disposed of accordingly.

The records of the case be transmitted to the ‘Registry of

& . the Delhi High Court.
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